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EASTERN ZONE BENCH, KOLKATA
Original Application No.62/2025/EZ

In the matter of:

Satish Kumar Biswal

......... Applicant
VERSUS
M/s KL Resources Pvt. Ltd.
Through its Managing Director & Ors.
........ Respondents

COUNTER AFFIDAVIT FILED ON BEHALF OF
THE RESPONDENT NO.8.
I, Sr1 Bhabesh Majhi, aged about 33 years, S/o- Late Laxman

Majhi, at present working as Tahasildar-in-Charge, Dharmasala
Tahasil, At/Po- Dharmasala, Dist.- Jajpur, Odisha, do hereby

solemnly affirm and state as follows: -

1. That, I am working as above. I have been duly authorized to

swear this affidavit on behalf of the Respondent No.8.

2. That, I have gone through the contents of the Original
Application as well as the Annexures appended thereto and
understood the contents thereof. I am otherwise well acquainted
with the facts of the case to swear this Affidavit in my official

capacity.
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surendra ad Dhau

Advocate
NOTARY, CUTTACK

Bhabesh Maghi

Tahasidar

Nharmasala



3. That, the Applicant has filed the aforenoted Original
Application before this Hon’ble Tribunal alleging that on the
request of the Respondent No.4 i.e. Dharmasala Mahavidyalaya,
Dharmasala, Jajpur, the Respondent No.1 i.e. M/s K. L Resources
Pvt. Ltd. Has dumped solid waste generated from its chrome-

concentrated plant within the premises of the Respondent No 4.

4. That, the contents of the Paragraph Nos.1 to 5 of the Original

Application are matters of record and the same needs no reply.

. That, the averment made in Paragraph No.6 of the Original
Application with regard to the abandoned laterite quarry, the
following facts are respectfully submitted for the kind consideration
of this Hon’ble Tribunal:-

a) The abandoned laterite quarry on which dumping was carried
out is situated on Plot No. 31 under Khata No.779, classified
as Gharabari, having a total area of Ac. 4.02, located in
Mouza — Jamubania, within the premises of Dharmasala
Mahavidyalaya, under Dharmasala Tahasil in J ajpur district.

b) As per the direction of the Collector & District Magistrate,
Jajpur to file counter affidavit in the present case at hand, a
field-level inquiry was conducted by this Deponent regarding
the aforesaid abandoned quarry in question and the findings
of the inquiry are as follows:-

i. There exists a resolution passed by the concerned local

governing body for allowing the dumping of material in

surendra FPrasad ng” -/
Advogaie
NOTARY (11T TaiTs

the said abandoned quarry.

Bhabes ~ Majhi

Tahasildar
Dharmasala



ii.

iii.

1v.

V1.

During the inquiry, the Principal of Dharmasala
Mahavidyalaya deposed that the former Principal had
communicated with the Panchayat Samiti, Dharmasala,
Zilla Parishad, and other People Representatives of the
Institution (PRI) members for reclamation of the said
abandoned quarry. The purpose was to level the land for
future plantation, beautification, and development by the
institution, as the college building lies adjacent to this
deep and uneven quarry.

The Principal of Dharmasala Mahavidyalaya
subsequently issued a letter to the Panchayat Samiti,
Dharmasala, seeking consent for back-filling the said
quarry, vide Letter No. 16512/23 dated 06.12.2023.
However, such consent is not in accordance with the
prescribed norms and guidelines. The No Objection
Certificate (NOC) issued by Zilla Parishad Zone No.13
lacks statutory validity and accountability.
Furthermore, the supplier (KL Resources) i.e.
Respondent No.1 before filling up of the said quarry
should obtain prior approval from the competent
authority, i.e., the Director of Mines, Government of
Odisha, and obtain Environmental Clearance from
the State Environment Impact Assessment Authority
(SEIAA), Odisha, as per law.

Additionally, it has come to the knowledge of the Office
of the Tahasildar, Dharmasala that the Director, KL
Resources Pvt. Ltd. (Respondent No.1), has submitted a
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Blobeth Mok

Tahasildar

Dharmasala



request letter to the Regional Officer, State Pollution
Control Board (SPCB), Odisha, seeking permission for
the filling of the said abandoned quarry.

Copy of the Enquiry Report dated 05.07.2025 of the
Tahasildar, Dharmasala along with relevant documents are annexed

herewith as Annexure-A/8 Series.

6.  That, the averments made in Paragraph Nos.7 to 26 of the
writ petition do not pertain to this deponent’s jurisdiction or office,

hence, this Deponent has no comments to offer.

1 That, in view of the aforesaid facts and circumstances, the
prayers made in the Original Applications are devoid of merit and

the same is liable to be disposed of as per law.

8.  That, the Deponent further craves leave of this Hon’ble
Tribunal to make further submissions and to file further Affidavit /
Counter, if the same is deemed necessary for an effective

adjudication.

9. That, the facts stated above are based on the official

documents / records which are true to the best of my knowledge &
belief.

Identified by:

Bhabesh My

SRS 7/ ?/203:5 &
Advocate Deponent
The above nameg Deponem / )
sog"y 4k s /' 4 !‘.*’g"‘ sSurendra Prasad Dhdi
.es ' Advocaie

A M , /@ﬁ() NOTARY CUTTATK



VERIFICATION
I, Sri Bhabesh Majhi, aged about 33 years, S/o- Late Laxman

Majhi, at present working as Tahasildar-in-Charge, Dharmasala
Tahasil, At/Po- Dharmasala, Dist.- Jajpur, Odisha, do hereby
solemnly affirm and verify the contents of Paragraph nos.01 to 06
of the present affidavit are true to my knowledge and Paragraph
Nos.07 to 09 are my humble submissions before this Hon’ble
Tribunal and that I have not suppressed any material facts.

I sign this Verification at Cuttack on 07" day of July, 2025.

L=

Bhobesh Maghi,
Place: CUTTACK Hikt

Date: 07.07.2025 VERIFICANT

Tahasildar
Dharmasala
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OFFICE OF THE TAHASILDAR, DHARMASALA
Tel:-06725-273036 Web:- tdrdharmasala.in Email:-tdrdharmasala@gmail.com

Letter No.5 064 Date. v . @ 123325

To,
The Collector & DM, Jajpur

Sub:- Submission of inquiry report pertaining to O.A No.62/2025/EZ filed by Satish Kumar
Biswal-Vrs-KL Resources through its Managing Director & Ors.

Ref:- Your Good Office authorization latter No.6156 dtd.25.04.2025

Ma'am.

In inviting a kind reference to letter on the subject cited above, In obedience to your
authorization vide above referred letter and prior to filing this counter affidavit, I
conducted a field-level inquiry regarding the quarry in question on dtd.04.07.2025 and the
findings are follows:-

The abandoned laterite quarry on which dumping was carried out is situated on Plot
No. 31 under Khata No. 779, classified as Gharabari, having a total area of Ac. 4.02,
located in Mouza — Jamubania, within the premises of Dharmasala Mahavidyalaya, under
Dharmasala Tahasil .

« There exists a resolution passed by the concerned governing body of
Dharmasala,Mahavidyalaya for allowing the dumping of material in the said abandoned
quarry. The said resolution is enclosed and marked as Annexure-1.

« During the inquiry, the Principal of Dharmasala Mahavidyalaya deposed that the former
Principal had communicated with the Panchayat Samiti, Dharmasala, Zilla Parishad. and
other PRI members for reclamation of the said abandoned quarry. The purpose was to
level the land for future plantation, beautification, and development by the institution, as
the college building lies adjacent to this deep and uneven quarry.

e The Principal of Dharmasala Mahavidyalaya subsequently issued a letter to the
Panchayat Samiti, Dharmasala, seeking consent for backfilling the quarry, vide Letter
No. 16512/23 dated 06.12.2023, which is annexed as Annexure-11.
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OFFICE OF THE TAHASILDAR, DHARMASALA "1
Tel:-06725-273036 Web:- tdrdharmasala.in Emaili-tdrdharmasala@gmaﬂ,mm ;

~ However, such consent is not Tn accordance with the prescribed norms and guidelines.

The No Objection Certificate (NOC) issued by 7illa Parishad Zone No.13 lacks statutory

validity and accountability.(Annexed as annexure-111) .
« Furthermore, the supplier(KL Resources) intending to fill the quarry must seek prior

approval from the competent authority, i.e., the Director of Mines, Government of
Odisha. and obtain Environmental Clearance from the State Environment Impact
Assessment Authority (SEIAA), Odisha, as per law.

« Additionally, it has come to the knowledge of this office that the Director, KL Resources
Pvt. Ltd.. has submitted a request letter t0 the Regional Officer, State Pollution Control
Board (SPCB), Odisha, seeking permission for the filling of the said abandoned quarry

which is annexed as Annexure-1V.

This is submitted for favour of your information and necessary action.

ours faithfully

Ta ‘Qg?éharmasa}a

Tahasildar
Memo No. so€S /Date. o5, 6¥- 2435 mga:masaia

Copy submitted to ADM(Rev) for favour of kind information and necessary action.

P
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Tahasildar
pharmasala

TahaS“U? {
Dharmasa\a
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To,
The Panchayat Samiti :
L |
Dharmasa!a, Jajpu:_‘,
Odishz
Sub:  Conseny regarding filling back of abandoneq laterite Quarry in the Premises of
Bharmasa), Mahavidya!aya.
Lear sir,

PVEt.itd, has

Complying to the norms of sych filling

agreed to ‘dio ‘the
by Chrome Ore Bepy

! with the
eficiation Pi'ant.(cei'e,l?
ard (‘SPCB} of O

above |

Pollution Control B disha frg

with ¢
lopment of institution,

ha
Jharmasala
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prnexsce—giy
AMRUTI REKHA BEHERA Mob : 7666023396

ClU A PARISHAD MEMRBER, JAJPUR
ZONL NO-13

NO OBJECTION CERTIFICATE

A< discussed with and desired by the Principal, Dharmasala Mahavidyalaya and the Director,
14/5 KL Resources Pvt Ltd regarding filling back of ahandgned laterite quarry in the pre‘mises-
of Dharmasata Mahavidyalaya (Plot No: 31, 32, 33/213; Khata No: 77 Kisam Gha:aﬁafﬂ to
ceclaim this land for the purpose of plantation, beautification and its daveiopment for

whsation by the institution, |, as the representative of p(.opiL of the above iocatm;, hereby

consent the same without any ob;ecnon for the proposed development sub1ect to its

sxcecution complying to the norms. of suc Hir d
being generated by Chrome Ore Beneﬁcca:t‘ion Plant IC@BP}

~rescribed/stipulated by State Pollution Contro! Board (SPCB) of Odisha frdm tims totzme.

b ek ebera

ZH'a yafrshad

Zone No. 13
(Smruti Rekha Behera)
rhember of Zitla Parishad Jajipur, Zone- 13,
Jaipur, Odisha

_Jahasildar
~ Oharmasala
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Ref:  KLR/SPCB/RO/23-24/11
Date: Q74 Marth 2024

The Regional Officer, :

Regional Office, Kalinganagar,

state Poliution Control Board, Odisha

At Dhabatagini, PO .C. Project. Jajpur Road,
Dt faipur, PIN-755020, Odisha.

Sub: Filling of abandoned laterite quarry in the premijes of Dharmmala Méhavid*{alﬁ#a with
Stimes and Tallings generated from our Chrome Dre Beneficlation F‘iant{mﬁmﬁﬁm
at Sundaria, Neulpur, Dharmasala, Dist: Jajpur, Qdisha.

Ref Your Letter No.1113/IND-61 Dtd.20.03.2024.

{Tear it s

3

With reference to your letter under reference on above subject matter, we would like to
submit following facts and clarifications for your kind information and compliances.

As per the installed capacity of the COBP; permissions obtained from SPCB to: process
lowgrade chrome ore; and present level of operations, it is generating 5,000 MT to 6,000 MT of
tzifings and slimes per month which are stored in the slime ponds and tailings yard located within

the plant premises. All necessary measures are taken for protection of the environment and

pollution control, as being verified by the State Pollution Control iéd_ﬁ'rdfeﬁngﬁ-ﬁmétd‘%ﬁme'_

For rightful disposal of these solid wastes, these tailings and slimes were analyzed in the

CSIR Laboratary of Institute of Minerals and Material Technology (IMMT} Bhubaneswar and State

Peliution Control Board. The reports sh
constituents in the tailings and slimes ar
Ewimnmenz?rotecﬁonA‘ct.,léa's-.ﬁr:opiés: ons a :
enclosed in this report for kind refereneﬁé for suitable di_s;pe-s:a{- qf these solid wastes in an

environmentally friendly manner.
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KL RENO URCES PRIVATE LIMITED
e,

the premises of Bharmavarg Mahwidyslay;a by filling with the solid -W&’W&Mﬁgg-
being genersted by the copp of M/s kL S0urces py | at Sundap, Mas
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